
Ce-ntral' AdrninietrativS;-Tribunal
■' , ' Luclcri y-‘̂ Bench ■  ̂ ,

o r

■■ -Causs "Title of 1992L.{n\.0. ’

the Partiss '■' ' ?.p-)liGant

X

SI, No,

1 , ; .

? .

3 ,

‘ 4 , . . ■■

5 . •

6 .

'

8 .

' K '

V o ’.

V e r: s u s ■ - ■ !■

A * ^ ' _  K i s ' : \ - p .

■ . ■ ' Fart A , ;  -:".C ■̂..■■' ■■-. ' /■

. - ■ Dsscrir-tion.of documents

i|

'enfcs.

Patte-

/ *

C!Vec :̂ - Li_st ■ • ^
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23-A, Thornhill Road, Allahabad-21 ICOl
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Particulars to be examined

1. Is the appeal competent ?

2. (a) Is the applTcatlon in the prescribed form ?

(b) Is the appiicafion iri paper book form ?

(c) Have six complete sets of the appiicafion 

been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond

time."’? " ' '  '■■'7U-

(c) Has sufficient case for not making the 

application in time, been filed ?

4. Has the document, of authorisation/Vakalat- 

nama been filed ?

^  Is the application accompanied by B. D./Postal- 

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) 

against which the application is made been 

filed ?

Endorsement as to result of Examination

7. (a) Have the capies of the documents/relied 

upon by the applicant and mentioned in 

the application, been filed ?

(b) Have the documents referred to in (a) 

above duly attested by a Gazetted Officer 

and numberd accordingly ?

A-"
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Particu lars to be Exam ined
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“ Endorsement as to result of Examination

(c) X'?6 the documents referred to in (a) 

above neatly typed in double space ?

8. Has the index of documents been filed and 

paging done properly ?

9. Have the chronological details of repres­

entation made and the outcome of such rep­

resentations been indicated in the application ?

10. Is the matter raised in the application pending 

before any Court of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

12. Are extra copies of the application with Ann- 
exures filed ?

(a) Identical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures

Nos......................../Pages N os.............?

13. Have file size envelopes bearing full add­

resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15 Do the names of the parties stated in the 

copies tally with those indicated in the appli­

cation ?

16. Are the translations certified to be true or 

supported by an Affidavit affirming that they 
are true ?

g^^re the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on ene side of th* 
paper ?

18. Have the particulars for interim order prayed 

for indicated with reasons ?

\ s

U o

19. Whether all the remedies have been exhaused.

(
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ÔRDER SHEET 

IW THE CENTRmL MDMlNISTRrtTIl/E TRIBUNAL

■AHmBAD.
NO. OF 19

. , U r c / X - V a i i : : ^

Date Office Report
Orders

PI

D t . 2 2 4 0 . 9 1

V

►
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(riKA

Hon ®ble f/li'., D ,K .  A g ra v Ja l' , 
Hon *blG A'k'», K .  ifca yya  „ A>M«

S h r i  G i r i d h a r  N a th  l e a r n e d  c o u n s e l  

f o r  th e  a p p l i c a n t  r e q u e s t s  f o r - a d j  o u r -  

m e n t . I t  h a s - b e e n  s t a t e d ;  b y  l e a r n e d  

c o u n s e l  f o r  t h e  a p p l i c a n t  t h a t  he h a s .  

o b t a in e d  c o n s e n t  o f  t h e  c c u h s f e l  f o r   ̂

t h e ' o p p o s i t e  p a r t i e s  f  o r  a d j  o u rn m e n t« 

A lla ^ v e d e  L i s t  t h i s  c a s e  f o r  h e a r i n g  

on 13 a 2 . 1 9 9 1 .

- R e j o i n d e r - a f f i d a v i t  may be t £ k e n  

0!\ r e c o r d .

Pn?i*<Hpy
f . T o .
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CENTRA L AI3yiINISTRj\TIVE TRIBUNAL,CIRCUIT BENCii LUCKNOW.

T.,A. No. 70/9^

Registration 0,A. No. 1083 of 1987

Sri Jai Raj Kishore ^plicant.

Versus

The Divisional Personnel Officer,
Northern Railway/ Allahabad and others . . .  Respondents.

Hon'ble Mr, Justice U .C . Srivastava^V.C.

HQn*bleMr. A .B. Gorthi, Mgnbe_3Li^

( By Hon. Ay@.,'.Gorthi, Member (A) )

Sri Jai Kishore ^ d  his wife Smt. Savitri 

Devi have jointly filed this application aggrieved by 

order dated 16.4.1987 passed by the respondent no. 2 

refusing to give onployment to Smt. Savitri Devi on 

compassionate ground. The applicant Sri jai Raj Kishore 

joined the Railway Protection Force on 16.9.1967 and 

discharged his duties satisfactorily till 25,8.1981. Kis ; -; 

ser'/ices were terminated on the ground that he was declared 

medically unfit and his medical category viaas lowered on  ̂

account of his deteriorating eye sight. The respondents,-

■a
? ' however, wrote to the applicant that he should send a

letter from his wife ej<pressing her willingness to accept 

the employment, which was sent^^fter some corresponoence t- 

vide itetter-'datrednl^.l^. 1987̂ -ilfehg respa>ndents have rejected 

the request of Smt. Savitri Devi for appointment on 

compassionate ground on the ground that the matter 

became 5 years old, therefore, can^not be considered.

2  ̂ Without dispute!, the essential facts of the ^

case, the respondents, in their counter affidavit, have 

reiterated that Smt. Savitri Devi was refused the 

appointment on compassionate ground and she was above 

40 years of age at the relevant time.

Contd . • • • 2p/—
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3,* We are of the view that keeping in view of

1 '̂ the fact that sri jai Raj Kishore was discharged from

duty on 25,8.1981 and that the delay in considering 

the request of Smt. Savitri Devi for appointment 

on compassionate ground was mainly due to failure of the 

respondents to act prorrptly in the matter, the respondents 

cannot be allowed to take the plea that the applicant 

came late^that as she had crossed above 4o years of age  ̂

her request for appointment cannot be conceded. The cases 

for appointment on conpassionate ground are required to be 

dealt with promptly and sympathetically. The failure of 

the respondents to do so would negative the very concept 

of giving appointment on compassionate ground.

4, In these circumstances# we quash the order 

passed by the respondent no.2 dated 16.4,1987 (Annexure-A 7 )r 

The respondents are directed to reconsider the case of

the applicant no. 2 for suitable appointment on compassionate 

ground giving her relaxation of age as per extant 

instructions within a period of 3 months from the 

date of communication of this judgment. The application 

is disposed of with the above directions. Parties to bear 

their own costs.

MemberW) Vice-Chairman

Dated; 27.5.1992 

(n.u.)



Ceatral Ad -̂ mistetivs Tfibnnai 

A''i '̂ nal Benc’'i 
ALLA!-' ■" PA'̂ NA, jAQALPUR

Date of Fi!.U'........ ... OR
Date of Receipt by Rost

[j  ̂Osputji* RegUtraa-.

> IN THE HON'BSJJ AmiNISTR^IVE TRIBUNAL AT AILIAHABAD*

I

I

I

BIST-I N D E X  

IN

' PETITION NO. OF 1987*

(Under section.19 of the Administrative Tribunal‘(Actl985)

BETWEEN

Sri Jai Raj Kishore,Rakshak/Allahabad 

Coy 46 in RPJ) (discharged) resident of 

village Damodarpur,Post Jahangirabad Raj,

District ;Barabanki*_^  ̂ , Petitionej^. /

a n d

li The Divisional Personnel Officer,

Northern Railway,Allahabad, J

2 . The Commandant Railway Protection

Force, Ngrthern Railway,Allahabad ^
U/vvC^ j  ^

f  - ________ *

SleNo. Particulars* /  page Nor

3.

1 . Petition 1 - 14. '

2 . Annexure Nos* 1 to 7 . ll*- 2.4

3. Vakalatnama

4. Crossed Indian Postal Order 
No. DD 533275 dt. 16ao»87 for Rs.SO/-* 

__5 (

Datedi
N -N - iP

I OctSEer ,1987* ^

w*

-
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IN THE HON'BILE Al>iINISa?RA!rm AT AliAHABAD^

PETH'ION NO, OF 1987.

(Under Section 19 of tiie Adrninistrative Tribunal (Actl985)

Date of Filing : • . .

Registration No*: ■ K-

I

A

Signature
REGISI’RAR,

In the Central Administrative 

^  Tribunal Additional Bench at

y- \
^Allahabad.

'WEEN

Sri Jai Raj Kishore, Rakshak /  

Allahabad Coy 46 in R.P*F,) 

(discharged) resident of 

village Damodarpur, Post 

Jahangirabad Raj,

District Barabanki .

le The Divisional Personnel 

Offic€r^ North Railway, 

Allahabad.

2. The Commandant Railway

Respondent No.l

Protection Force,Northern Railway,
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To

The Hon*ble Chairman and his other Companion

Hon*ble Member of the Tribunal at Allahabad,

Details of the Petition.

1 , Particulars of the petitioner, ^

(pvj (i) Name of the Petitioner * Sri Jai Raj Kishore,

(ii) Name of Eatheri.l s Sri Nand Kishore*

(iii) Designation and

Office,

in the „

. I R  P F  (bi^c

Office at 

Allahabad*

Civ) Office Address, Office, Allahabad,

A

(v) Address for service t Shri Jai Raj Kishore

of all notices, Village -Damodarpur

Post - Jahangirabad Raj,

2, Particulars of the respondents,

(i) Name and designation of the 

respondents,

(a) The Divisional Personnel

• Officer EK14 Office, 

Northern Railway, 

Allahabad,
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(b) The Coraraandant RPP

Northern Railway,

( 4 )  f t t 'o v i t W( 1
(ii) oflxce address of the : given in 2.(i)(a) &

Respondent : ^ (i) (b ).

(iii)Address for service i As given in2(i) (a) and

of all notices, ^(i> (b).

3 , Particulars of the order against which

the petition is made.

(i) Order s Order contained in 

Annexure No, containe(

in document No«220-S/RPF/

(ii) Date

Anu/31/86 dated 16,4.1987J

s 16.4*1987.

(iii) Passed t The Commandant KPP

Northern Railway,

Allah abad.

(iv) Subject in brief. t Refusing to consider the

appointment of the 

petxtioner^on the ground 

of the lapse of a period

of five,years.



/ a

4, Jurisdiction of the

Tribunal.

8 The petitioner declares
aV

that the subject matter 

of the order against 

which he wants re dress al 

is with in the jurisdiction 

of the Tribunalo

The petitioner further declares that the 

petition is with in the limitation prescribed in 

Section 21 of the Administrative Tribunal Act, 198S.

6 . Facts of the Case «

lA :

%\

(A) That the petitioner served the Northern 

Railway as Rakshak /  Allahabad Coy 46 in

Railway Protection Force from 16«9,67 to

25,8,1981 and discharged his duties to the 

satisfaction of his superior officers«

(B) That the petitioner was laid up with fever 

and on 29«5,1981cilic( was admitted in the 

Railway Hospital in the c ^ e  of Dr, K,G,Misra 

who was incharge of the indoor patents, Tha^ 

^ e  petitioner was cured and at the time when 

he was being relieved from the hospital after
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his treatinent of fever. Dr. Barni who was 

inc±iarge of outdoor patients pointed out 

redress in his eyes and referred him to 

Dr. N.K* Bhatnagar ( eye specialist ) for

treatment,Dr. Bhatnagar kept the petitioner

as an outdoor patient for treatment.

(C) That the petitioner's eye sight deteriorated 

very fastly ty the treatment of the Railway

Hospital and ultimately on 25.8,1981 Dr,N.K*

Bhatnagar declared him medically unfit for 

any Railway work.

vA:.

(D) That on the medical report of Dr. N.K« Bhatnag? 

 ̂was discharged from the service without any 

notice or opportunity to explain his position, 

with effect from 26.8,1981^vide order 

Noe 65 of 18*94,1981 which was issued on the 

basis of the order dated 7.9^1981 signed for 

Sri R«K. Ahuja, Security Officer, Allahabad. 

The Copy of the order is Annexej3;-- with this 

petition as Annexure No. I .

. ■



'Si'

>-

i

• .*- 6 »•

(E) That after being declared as a hopeless case

in Railway hospital, the petitioner immediately 

started treatment of State Institute of 

Ophthalmology at M*D, Eye Hospital at 

Allahabad from 26e8el98l where he was cured

■V

and ultimately Dr„ SeK#. Sachan of State 

Institute of Medical College, Allahabad

gave him a certificate that he could move 

around and perform his duties which did not 

require specified visual standards. Copy 

of the certificate is annexed as Annexure 

N O ^  '

(F) That in tine l i ^ t  of the above mentioned 

improvement in his eye sight, the petitioner 

tried through various Railway Authorities to 

reassess his fitness for service but his 

efforts weVe all invain and he was directed 

to collect all his due amounts. It is pointed 

out that the petitioner lost his service

V

due to negligent treatment of doctors in 

Railway Hospital so he deserves to be 

recompens ated.

9
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(g ) That the petitioner was the only earning

member of his family and his discharge from 

the service put him in great calamity and 

distress and when he found that gceat his own 

absorption in service is not given any 

consideration, he availed a provision of 

Railway R^les and gave an application in 1984 

^ that his wife may provided suitable

employment in Railways on compassionate 

ground,

'

(H) That the petitioner received a letter No',RPF/ 

A-II/jk / 85 dated 24*12*85 frcm Assistant'"" 

Commandant RFF Northern Railway, Allahabad 

directing the petitioner to send a letter of 

his wife expressing her willingness to accept 

employment / which was sent . Copy of letter 

is annexed herewith as Anne^re No. 3 to this 

petition.

(I) That in persuance of the abovementioned 

correspondence the wife of the petitioner (Smt, 

Savitri Devi) received letters from Assistant 

Personnel Officer and Commandant Rg’F, both^to 

appear at interview for selection and

c\
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(J) That it appears tiiat there was some confusion 

i>etween the two officei?s ( Office of IPO and 

the Office of Commandant RPP ) of the Northern 

Railways which ultimately resulted in the 

negation of employment to the petitioner's wife,

(K) T hat the petitioner's wife received letter 

No,220-E/KPF/Anu/31/86 dated 18.4 .86 from the 

office of Assistant Commandant RPF Northern 

Railway, Allahabad^ intimating her that she 

should send the discharge notice and unfit 

certificate of her deceased husband to enable 

the office to forward the matter of her 

employment to DRM office. The copy is annexed 

^  Mnexure No. 4 to this petition.

That it is relevant to mention here that 

although the petitioner is alive but all the 

letters received from the office of the 

Commandant RPP, Allahabad always mentioned his 

wife as widow of her deceased husband*

(M) That it appears from letter No .GS/DPO/AA/Class IV / 

W/ 448 dated 14.7,86 issued from the office of

^ ' Cr^
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DKM, Allahabad that petitioner's wife was called 

for interview on 3,7*86 bat she could not 

appear on that date. The said letter is annexed 

herewith as Annexure Mo, 5 *

(n ) That the petitioner*s wife was again called 

for interview on 29«9*1986 on which date the 

interview was postponed to 30«9el986, On 

30e9,1986, the petitioner's wife appeared in 

the interview and was declared selected for 

employment as Water Caterer, It is noteworthy 

that the interview letter issued to her was(rt^‘>i3 

collected and she was made to sign the
A -

X- Register to record h ^  presence . She was

further informed that her appointment would 

follow in due course ,

(0) That although the petitioner's wife was

alrea<^ selected and assiired employment yet 

she continued to receive letters from the 

office of Commandant BiPP , Allahabad to appear 

for interview • One of such letters dated 

3l,12e.l986 is annexed herewith as Annexure

\
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(P) That the petitioner*s wife abruptly received 

letter No* 220-2/RPF/Anu/31/86 dated 16e4«87 

from the Coram eon dant RPF, Allahabad intimaticip 

her that she ean not be employed because her 

case has become five years old. The copy 

of the said letter is annexed herewith as 

Annexure No. 7 .

Cq) That it is noteworthy to mention that the

petitioner had applied for the employment 

of his wife Very much within five years 

of his discharge and even the interview 

letters were issued considering all the 

attending facts and circumstances,

(R), That the petitioner *s wife succeedeAn

interview on 30.9el986 and no^factor has 

intervened since then,

(5) That if  - is learnt that now there does not

exist any bar of five years for the 

appointjTient on compassionate grounds and 

the said order mentioned in the said 

letter is devoid of any substance#
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Section 80 C,P»C* to the Commandant RPP,

»

Northern Railway and the m i Northern 

Railway , Allahabad,

10. Matter not pending with any other Court etc, t

The petiUoner further declares that the 

matter regarding which this application has been 

made, is not pending before any Court of law or 

any other authority or any other Bench of the Tribunal^

11. Particulars of Bank Draft /  Postal order in

of the petition fee ; Crossed Indian 

Postal Order payable to the Registrar.

(1) Number of Indian Postal O rd erD D  533275 ^

(2) Name of issuing ?ost Office j G.P.o*Aiiahabad,

(3) Date of issue of Postal Ordert 16.1G«87.

12« Details of Index £

(1) Petition,

(2) Annejoires Nos. 1 to 7

(3) Vakalatnama

(4) Crossed Indian Postal Order for Rs .Sq/*,

No. 533275 issued on 16.10*1987.

13, List of Enclosurest 

♦  ^

(1) Annexv^N^s. 1 to 7 ,



(2) Vakalatnama.

(3) Indian Postal Order.

Verification ;

¥
V >

I, Jai Raj Kishore, aged about 35 years, 

resident of village Damodarpur, Post Jahangirabad Raj, 

District Barabanki do hereby verify that the contents 

from paragraph Nos. 1 to 13 are true to my personal 

knowledge &belief and that I have not suppressed

any material fact.

i

PIAGS % AjLlAHAB^D, SIGNATURE OF THS PETITIONER.

V
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IN THE HON*BLE AnviiNISTRATIVE TRIBUNAJL AT ALIDAHABAD.

ANNfiXURE NO. 1 

IN

PETITION NO. OF 1987,

DISTRICT j BARAbAnKI,

Sri Jai Raj Kishore -- Petitioner,

Versus,

The Divisional Personnel Officer,

North Railway , Allahabad. - Respondents.

Diyl. Order No. 65 of 18.9,81>

After being declared Medically infit for all

coligious for further railway service by Assistant

Divisional Medical Officer N, Railway, Allahabad we

from 25.8,81 Sri Jai Raj Kishore s/o Sri Hand Kishore

Rashak RPF /  AHalmbad Coy No. 45 discharged from service 

we from 26 .8 .81 .

Sd/~ For R.K,Ahuja, 

Security Officer 

Allahabad.
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IN THE HON'BIfi ArMINISTRATIVB TRIBUNAl, AT AIJLAHABAD.

annbxure no# 2

IN

PETITION NO. OF 1987.

DISTRICT : BARABANKI,'

Sri Jai Raj Kishore - - Petitioner^

Versus.

The Divisional Personnel Officer,

North Railway, Allahabad. - ~ Respondents.

state  INSTTTUTE, of OPHPHAliviOjLOGY 
AT

M.D.EarE HOSPITAlbf AiitAHABAD. 

dated  22,12.1982,

This is to certify that Sri Jai Raj Kishore

whose signature is attested below has been under treatment

of this hospital since 26,8,81 for Chronic Bilateral

Uveitis (Anterior & Posterior), He has also been operated

for Cataract in right eye on 11.10.82. At present his

condition is ^sta);:kished and he does not require any further

treatment. He is having vision in Right eye 6/60(with*i-l0 WY-

and in left eye 6/60 (unaided) .He can move around and

perform duties which do not require specified visual

standards.
Sd/-S,K.Schan

I Jai Raj Kishore | Dr .S,K,Sachan.
“I—-------------  --  -- '  ̂ lLact\irer.
' Signature State Institute of Ophophalmology

W - s S X ^ a n .  College.
^  • Allahabad*,S,K,Sachan ---- - \

te ctur er, — *

State Institute of Ophoio i
r*-.t ,  ̂ ^ ^ Im o lo g y
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y%f?Pĝ  ^  "̂U. ?rror ?iw % %(t ^  srht ?̂nrra ?rrt5̂  ?̂r, ?rf^=  ̂ ^  scmr F̂î ĵf!'
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IN THE HON*BLE CENTMIj AEMINlSTR^TIVfi TRIB13NAL AT

- 1 ,

MISC. APPLIO^^TION N0«. ^  OF 199G*

(Under Section 22(2) of Aaninistrative Tribunal Act, 

1985 and Section 151 C^P»C^ )

(For esspeditious disposal of Petition No«lG83 of 1987#

District BarabanJci )

m

Petition No. 1G83 of 1987.

Jairaj Kishore and another, ' - - Petitioners,

Versus.

D.F.Oa Northern Railway and 

otherSo - « ^ -

The huroble applicant Most Respectfully 

Showeth as ^ under :

That the abovementioned petition was filed 

on loth Novaiiber# 1987 in this Hon* ble Tribunal at 

Allahabad and several opportunities were given to the 

counsel for the respondoits to file Counter affidavit 

but nothing has been filed on behalf of any pf the

respondentso

Respondents.



2* That in the light of the abovementioned

facts the petition is ripe for disposal but it is 

understood that the petitioner will have to wait 

for many further more years if his petition is 

left on its fate to oome on the list for hearing 

in noanal oourse®

3, That although the petitioner is alive

and in a fit state of health but in records and 

correspondence he is described as a dead person and 

that fact also ffirras one of the grounds in the petition 

Indefinite delay in the disposal of the petition«S‘ 

is ^liXely to bring in material charges about the 

facts _ described in the petitiono

4* That there is no legal impediment standing

in the way of the inmediate or early disposal of 

the petition.

That there is no interim order in favour 

of the petitioners and delay in the disposal of the 

petition will amount to denial of justice and may 

defeat the very purpose for which the instant petition 

has been filed,

6o That the petitioner will suffer mentally

and physically both so long as the petition will

, ' •<* 2 ••

I
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renaiu hanging for disposal but the respondents w in

not be affected in any way if it is devided at an 

early date^

7. That in the light of the facts stated

above it^ej^edient in the interest of Justice, equity 

and good conscience that the abovonentioned petition 

be ordered to be listed for disposal at an early date.

P R A Y E  R

It is, therefore, most respectfully prayed 

that the Hon‘ ble,M®ibers of the Tribunal may graciously 

be pleased to order that the abov^entioned petition 

be listed for hearing and disposal at an early date 

so that justice be cbne*

Dated: May ^  j |,1990«

( girehar m m  )' 

CXJUNSEL FOR fH£ PETITIONERS,

I
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HOljl'isLB CENTRmi AIMINISTHOTVE T^BUN/\L AS M.LAHABAD.

R EO D IN EER

IN

Petition No. 1083 o f 1987

m s m C T i BARABi^KX,

Shri Jairaj Kisiiore, P etitioner*

Versus-

The D,p,0# Northern Railway anta

others* Re sDon dents.

Parawise reply of 1316 petitioner to ODunter

receivea on behalf of the re^ondaats iis as under s

That the oontents of the paragraph tilted 

as * Brief facts* of the coupter are inoorrect and 

misleading* The dates of ^pointmoit and the discharge 

of the petitioner are 1649.1967 and 26,8,1981 

respectively and not as averred in the ODunter# It 

is very veheaiently ODntroverted that the application 

of % t *  Savltri Devi ( Petitioner N o ,2) who is wife of 

petitioner No. 1 was rejected on the ground of her 

being aged 4o years , Moreover, there is no piGvision 

refusing' ^pointment ( on QDmpassionate gtbund ) on 

sudi considerations • In reply the avertnonts made in 

paragra^jh Nos, 6 (^  » 6(S) , 6 (H) , 6 (I) # 6(P) and

6 ( 0 )  are reaffinr»ed*



k '

X
2, That in reply to the ODntents of paragraph

No,l of the OQunter # the a^ecinants made in paragr^hj 

Nos, 1 to 5 of the petition are reaffinned*

3« 'Jhat in r ^ ly  to the oDntents of paragrgohs

2 and 3 of the counter, the ODnteots of paragr^h 

Nos* 6 ( ^  and 6 of the petition are reaffiimed,

4* .  ̂ That in ri^iy to the contaits of paragraph

No* 4 of the. oounter, the 0)ntents of paragraphs Nos*

6( Q ,6 m  ,  6 (23 and 6 (F) of the petit^n  are
\ " . . .

reaffirmed.

5. Ill at in reply to the oontaits of paragraph

No,5 of the counter , the contents of paragraph- '̂

Nos. 6 (G ), 6 (H), 6 ( I ) ,  6 (J ) , 6 (K) , 6 ( # ,  6 (M) ,
•* *  '

6 (N), 6 (0) /  6 (P)^ 6 6 (R) , 6 ( S) , 6 , and

6 (U) of the petition are reaffiiroed , It is further 

pointed out that the aveitnents made in paragraph No,5 

of the counter are inoarrect, against the record and are 

not in accordance with - iCIie cbcuments supplied to the 

petitioner which has already been filed with the 

petition as Annexures ,

6, That the contents of paragraph No, 6 of the

counter are vehoaeatiy contrDverted and in reply the

/
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CDntentsof paragr^h No, 7 of the petition are " 

reaffioned , It  is further stated that the petitioners 

are ^t it le d  to ^^ecial oasts by way of special relief 

for suffering mental and physical, torture as the 

re^ondents have described petitioner No«,l as a dead 

person while he is very much alive to day also*

7, That in r ^ l y  to the oontents of paragr^h

No, 7 of the oounter# the oontents of paragr^hs 8, 9, lo » 

l i t  12 and 13 of the petition are reaffirmed*

8, That the contants of paragr^h No. 8 of the
■i

ODunter are inoorrect and misleading„"^his Hon*ble ^

1

Tribunal is competent to quash , illegal, impjctjper 

and ineguitions orders falling in its jurisdiction 

and thereby provide relief to petitioner ,

9 , That the contents of paragr^h No* 9 of the

ODunter are unintelligible and as such it  can not be 

repliede

/ • * * 

lo* That the oDntents of paragxc|)h No*lo of the

counter afe in correct , The ackninistration has actedj

without jurisdiction, in excess of jurisdiction, in 

illegal exercise of jurisdiction and has further 

a b s^^n e d  to discharge its function in accordsfice w.lth 

justice, equity gnd good conscience in causing injury
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to the applicants and deriving th ^  to which each 

of thOTi was entitled arid thus the petitioners are 

entitled to relief by this Hon*bie tribunale

11, That the contents of paragr^h Nq* 11 of

the cbunter are deiied and in reply it is stated that 

the petition is tound to be allowed with oosts^

I ( »3airaj Ki shore ) dD hereby verify 

that the oDntents of paragraoh Nos, 1 to 11 of the 

Rejoinder are based on the record supplied to him and 

to his beliefs*
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IN THE CENTRAt ADMINISTRATIVE TRIBUNAL ALLAHABAD. 

Restoration jflipplication No.49 of 1989

O.A.No.1083 of 1987.

Jai Raj Kishore

Vs.

Divisional Personal Officer, 

Northern Rly.& others

Applicant,

Respondents

Hon*ble G.S.Shartna,J.M. 
Hon*ble K.J.Raman. A.M.

This application has been moved for

resiboration of O.A.No.l083 of 1987, which was

dismissed in default of the applicant on 4*l*89«

The learned counsel contends that on account of

his inability the case could not be prosecuted on

the last date and he had sought an^^djournment by

sending a slip to the Registrar. The record, however, 
shows

/that the applicant was absent even on last several 

dates. However, in the interest of justice, the 

last opportunity given to the applicant and 

the case is restored to its original number.

Dated:.^7 .ia 989 ,.

MEMBER (J).
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THE OiiNmAL AmiNlSTRATXVK TRIBUNAL, ALLAii^^^iD.

MISC* APPLICATION FOR HESl'ORATION NO*. H J

IN

iiegistration 0*A.No.l083 of 1987.

Shri Jai Ro^^Kishore. - -

Versus*

OF 1989,

Applicant.

Divisional Personal Officer Northern

Railway and others. ----- ResponcSents.

The humble petitioner Most Respectfully Shov/eth as'^

under*

That the abovementioned 0.^.No.l083 of 1987, Shri Jai 

Kishore Vs* D*P,o*N.Rly,& others was fixed on 2nd Jan., 

1989 but the petitioner's counsel Sri Girdhar Nath^Advocate 

had to leave for Delhi on 29th JQeceraber, 1988 for a persona/
I

work and he caine back and attended the Court on 5th Jan.l9.gL.

That Shri Girdhar Nath,^dvocate had'given an 

application to the Registrar (J) be^re leaving Anahabad 

'and had requested him to inform the concerned Hon'ble 

Members on 2nd Januar-y,89 so that some longer date may be 

fixed in the case.

That Shri Girdhar Nath,Advocate has enquired through 

the enquiry register about the next date fixed in the above- 

mentioned case but nothing could be intimated to him till 

12th January, 1989 and all of a sudden Shri Girdhar Nath, 

Advocate was intimated on l 2th January, 1989 through a 

registered letter that the case was dismissed in default on 

4th January, 1989.

That in the light of the abovementioned facts it  is 

quite evident that the abovementioned dismissal in default 

has been done in the circumstances beyond the control of the 

petitioner and his counsel which deserves to^ '̂^et aside 

otherwise petitioner will suffer irreparably.
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It is, therefore^ most respectfully prayed that 

the Hon*ble Memi)ers may kindly set aside their orders dated 

4th January, 1989 and restore the petition to its 

original number for hearing so that justice may be done*

iDateds«Jan*l6# 1989,

C GIRDH^R N̂ T̂H )

COUNSEL FOR THE PETITIONER
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Ragistorod A/d
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( B=9lotrotion Ho.jo-^ 3

■'Wo.CfliT/fllld/aud/, ’ '

, Dated ■

p 4 ^ U M applicwit(s )
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4

p. . (Vft*<j, - ^ __________

. .  pi-30 :t ,i

has prosontod an appUbatloh ,  ' ='='»'= no mod

h3ro„ith “ hiph has'boun

has fixed.  ̂ tribunal and

----- - -•■” ' - 6 % _ . . . 3 - h ^  '

f
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. p ic a d o r  o r by son,.  ̂ y °u r  ’
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IN THE CENTRAL AE.’':JNISXRATIVE T'RIBUKAL 
LUCFCKOV,' BENCH ; LUCKNOW 

Opp,. Resiaency Gandhi Bhavan,Lucknow.

C  (  c  ’  0 t .  c  c o o

No, CAT/CE/IrX)/JLDL/ T ^ L

■ Ri^GlSTRA'l ION NO

Date 5

J c u i^ M 4̂ __^ i S ^ y Q.
____ ________.Applicant o

VERSU

(^ o irahaA ^ ^  t ,

'W  ,- Q - 9  ll^<^YS‘l )̂oJl  ̂ c  a .t .̂  f i - f i i  f- ■ j  •

^ 3  _ '-p^ .A 'YnA^cC /

P^\ h -^ ^ ch j^ .
\

ke notice that the applicant atove nameS has

, a copy _______ thereof is enclosed

” ** t W s  Tribunal and the '

____ J=?-7____ day of J !M j J l 1 ^ i o T

If, no,appearance is n>ade on Your behalf, .your piaader of , 

by sorae one duly authorised to Act and plead on your behalf in 

the said applleatlon, it will, be heard and decided in your absence 

Given ^nder-my hand and the seal of the Tribunal this

<3ay o f ___  _____19« X-

<?/

H. Panda./
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-Applicant/appall ant.

in 0,A ./X*A ..

Varsus.

sAj^ -—0/̂ ^
jpondents/Defantial

*  ̂ court -will be moved by tiie order
signsd on ^ r H - < j l , .„ „a ie  day of :. -.. 199o
at I D ,^  0 ‘cld)ck in the forenoon or so soon these after 
the noticed on thair occassion can be heard,

the object of iiie motion, is hereby indicated by

nn??F Application is enclosed herewith. The furtlier
f h l -  this court has been pleased to pass .
that lollowing orders

A

edithis the „ -day of.

f

To (<

Signature

Mvocate of petitioner 

*̂ pp] icant/Appallant 

or''

Petitio r/D efanden t in  not

Advocate on record for the opposite party

Respondent/Defendant*

JfcwarvvV-

"  -7-1'-3^

T*Vi.
- S ^


